CENTRAL AMINISTRATIVE TRI BUNAL
IRINGIPAL BENCH: NEW DELHI:

0.A.NC.2514/94

New lbelhi, this the 1st February,l??S

Hen'ble 3hri J.P. Sharma, Member(J) e
Hon'ble Shri B.K. 3ingh, Member(a)

3hri ahopal 3ingh,

s/o 3hri Madan amgh

r/ok G=71, Kingsway Camp, @

shaka Colony, :

Lelhi, ] 'K AppliCan’C

By Advocate: 3hri M.L. Verma

Vs.

l. Union of Imdia
through the Chief 3ecretary,
Delhi Administration( NCID)},
5, Alipur Road
Delhi.

2. The Deputy CQH‘.’HILS: icner,
Of ficeof the Deputy ucmrnlsschar, . :
‘Tls Hazarl,Delhl. \‘ ee: Respondents

By /‘dvocate: None

JUIG Ed ENT (R AL}

Hon'ble 3hri J.F. 3hsrma, Member( J)

The case of the applicant is that he joined
on adhoc daily rated basis as Driver in the office of
Jeputy Commis sioner,delhi., He has initially joined
on 11.5.88. However his services were t&xmiﬂaied
weeoef. 11.12.90 and aggrieved by the same, heﬁfiled
C.A. N0.234/91 which was decided by the Pri:ncipal
Bench by the order dated 8.“.,1 giving direction
to the respondents thst the order of termination of
the applicant is quashed and he shall be Teinstated
in service withcut any back wages. In pursuance of
/*this order, the applicant was reinstated in service.
Su:biiequeﬂtly the respondents issued 3 circular

inviting application for filling up this post en

. regular basxs on 13. 1.92 for which the D, F.C, was
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held on 14.2.22 wherein one Suresh Kumar was reconmend ed
ard was appointed. The applicant assailed that ordfér

of appointment of Suresh Kumar by filing CO.A.No.1339/92
which was decided by the fFrncipal Bench on 16.10.22 in
ahich the Tribunal did not issue any direction to the
respondents and left the matter open to the execulive
whether to fill up the post by creating any szj?emumerary
post or not. The applicant filed o.L.E before the
Hon'ble Supreme COur£ against the judgement and the

3LF was dismissed by the Hon'ble Supreme Court by the
order dated 3.8.93. Before this date the applicant

had moved M.P. in O.A.No.1639/92 (M.F. No,2479/92)

and the M. #. was dis ;Sosed of by the order dated

8.7.93 that if there is any vacancy, the respondents

shzil consider the case of the petitiocner.

2. The applicant filved this application o
13.12.94 in which notice was issued to the respondents
and interim relief was also granted by the order.
dated 19.12.94 that thecaseof the applicant be
considered for engagement as casual/adhoc driver

if $here are any vacancies. 3Such consideration

may ove done as per rules and the applicant shall

be given preference to those junior Vte him and
freshers. That interim order has been continued

and the respondents were also asked to show cause
against this order, The file shows that the Registry
has issued notice on} 23.12.24, More than one month
has passed and the acknawle‘d'gement due of the Registry
has not heen Teceived. 3ervice on the respondents

has therefore tsken as complete. ®
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3. sri M.L. Verma asppexrs for the applicant and
states that the case of the applicant be considered if

there is vacancy available ad if he is given appointment

eligible and fit. The learned counsel for the applicant
has also referred tdthe fact that the respondents have
engaged 3hri Bural Lal and Sukhpal 3ingh as drivers on
energent basis. However, we find that in this cas

thvat already the applicant has approached tie Tribunal
in < A.1639/92 by filing M.P.N0.2479/92 which was
'spcsed of by the Principal Bench on 8.7.23 in vhi ch
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was ordered if there is a vacancy, the respondents
hall consider the case of the aﬂ* licant for regularisation
on merits according to law. This G A. was therefore

isposed of with the direction.

4. In view of the above facts and circums tances,
the applicant is free to apply to the resgﬁsnd ants

to gonsider his case for appointn‘ent\either onn regular
or on adhoc basis if the vacancy exists and if the
rules permit giving the relaxation of age atleést for
the period he has already worked on the ralls &3

casual basis. Applicstion is disposed of asccordingly.
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